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ST/2503/2012-DB

Per : AS PER BENCH

The Revenue has moved an application seeking
withdrawal of the present appeal in terms of the litigation policy
with reference to Board’s Instruction F. No.390/Misc./116/2017-
JC dated 11.7.2018 as the disputed amount involved in this case
is less than Rs.20 lakhs. The prayer is allowed. The appeal is

dismissed as withdrawn.

(Order was pronounced and dictated
in Open Court on 27/08/2018)

P. ANJANI KUMAR S.S GARG
TECHNICAL MEMBER JUDICIAL MEMBER

rv...



